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4 0 	 CENTL AINISTRATIVETIWNAL 
GUWAHATI BENCH 

9.,. 

.- No. 	9I1 
• 	

. Applicant( s) 
-Versus- 

4_fS; • . . 	. . . . Respondent(s) 

4 ,  

.AvoCates for Applicant(s) 

• . • . . . . • . . Advocates for iRespondent(s) 
#-- 

©ffice No te s  
- 	 I 

I 	 I 

0.12.9 	'Mr S.A1LSr.C.G.S.0 and Mrs 
I 	 I 

M.Das, Govt.Advocate, Assam for 
ppcatio 	 the respondents. None for the 

toi'fl 	 time I 

c. F. 	1. 50[- 	 , applicant. 	 * 

Vide 	
I 	 I 	 List for considerati6n of 

1P0& No 	admission on 1.1.97. 
Dated  

Me 

None for the applicant. Dr.Y.K 

for respondent Nos.1 1 2 & 3. 

,Mr.S.Ali Sr.C.G.$.C, for respondent 
I 	'Nes. 4 & 5. None for the other 

I 

,respondents. 

List for consideration of 
* 	 I 

,Admjssion on 16-1-97. 
1 	 I 

I 	 I 

,lm 	 M trer 
I 	 I 

Mr D.K.Das for the applicant 

* seeks short adjournment, for ins- 

truction. Mr S.Ali..c.G.s.c 
t and Mrs M.Das for the respondents. 

List for consideration of admi- 
ssion on 28.1.97. 	 - 

I 

S 	 / 
I 	 - 

S 	 pgJ\ 

	 Member 	I 



I' p- 

(2) 

O.A. No. 288 of 1996 

28.1.97 	Mr. P.Patha]c, learned counsel for te 

applic ~int is résent. 

• 	 Learned Sr.C.G.S.C., Mr. S.Ali for the  

respondent Nos. 4 & 5  ie oresent. 

• 	 • • 	 None 	present. 	for • the 	other 

respondents. 

On the prayer of Mr. Pathak the O.A. 

be listed for admission on 30.1.1996. 	- 

• 	• 	

Member 	 Vice-Chairipan 

• 	
. 	 trd 

S 	 - 

30.1.97 	Mr. P.Pathak, learned counsel appearing on 
behalf of the applicant is present. 

List on 3.2.1997 for admission. 
0

. 

Member 	 Vice-Chairman 

trd 	 S 	 * 

* 	 3.2.97 	Let this case be listed on 10.2.97 

	

,.•... 	- 	 for admission. 

1 • 	 Member 	 Vice—Chairman 

j) 

10.2.97 	Due to some personal inconvenience  

Mr. P. Pathak, learned counsel for the applicant, 

is not able to attend court today. Dr Y.K. Phukan, 

• 	 learned Sr. Government Advocate, Assam, and 

• 	 . 	 Mr S. All, learned Sr. C.G.S.C., pray for a short 

adjournment. 	
: 

Let this case be listed on 17.2.97. 	- 	 -• 

Member 	 Vice Chairman 

nkm 

I. 
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O.A.No.288/96 	 :1 

17.2.97 
	

By an order dated 3.2.1997 the Tribunal 

has allowd the applicant to make the amendment 

as prayed for in the M.P.No.16/97. However, we 

directed the Registry to make the necessary 

correction. Mr S. Au, learned Sr. C.G.S.C. and 

Dr Y.K. Phukan, learned Sr. Government. Advocate, 

Assam, submit that a consolidated application 

	

.—. 
	

incorporating the amendment should be Ji.led . by  

the applicant. None appears on behalf of the applicant. 

	

xL 	 Considering the •submisions of Mr Ali and Dr.' 

Phukan we direct the applicant to file a consolidated 

application incorporating the amendments as allowed. 

This may be done by 25.2.97. 

List it on 25.2.97. 

Member 
	

Vice-Chairman 

nkm 

of 
25.2.97 	 In this application the applicants 

have prayed for •an appropriate wit. 	tai 

for quashing the purported select list 

whereby the nejnes of respondent Nos. 7#-8 had 

. S 2 9 been incorporated in .  the select list 

	

'r 	 the case of the applicants. 
/ 

( . According to the counsel of the applicantsj 

were earlier selected but without taking 

into consideration this aspect of the matter 
-,--j 

	

	 J--<- the selet list was prepared and thereby the 

applicants being aggrieved they have filed 

S 

representations before the Inspector General 

of Police(A), Ulubari,Guwahatj on 

19.11.96(Annexure C to the application) and 

also to thefl Chief Secretary, Assam, Dispur, 

Guwahati qp, 22.11.96 (Annexure-DY to the 

application) but nothing has been done. 

Thus, this application filed by the 

applicants. 

We have heard Mr. 	P.Pathak 

appearing on behalf of the applicants and. 

Dr. Y.K.Phukan, appearing on behalf of the 

respondent Nos. 4 and 5. None appear on 

behalf of respondent No.6 though copy was 

served. 

Contd... 

S 

-.-- 

c, tz 

o/ 	G4L-7' 

, 

- 	
S 
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O.A.'288of 1996 

25.2.97 	In the nature of order we propose to pass'. 

we do not consider it necessary to issue not,ice to 

respondent No. 7 and 8. 

The 	applicants 	had 	submitted 
00 

representation. it was the duty of Director General 

of Police, Assam, respondent No. 3 and also to the 

Chief Secretary, to dispose of the representatiorjs. 

However this was not done. Under these 

circumstances, in view of that we dispose bf the 

application with a direction to the Director General 

of Police, respondent No. 3 to dispose of the 

representation of the applicants as early as 

possible at any rát within a period of one rnth 

on receipt of the,'copy of this order and it is alsO 
directed that till disposal of the representations 

no one should be appointed to the IPS cadre in 

supersession of the applicants. ' 

Dr. Y.K. •Phukan shall inform the respondent 

No. 3 in that reard. 

Copy of the order may be supplied to Dr. 
/zr ic /J-_- Y.K.Phukan, Govt. Advocate, Assam to take immediate 

action. If the applicants are still, aggrieved after 

disposal of their representations they may appioach 

this Tribunal. 

The pplication is disppsed of with the 

p above directions. We make no order as to costs. 

_L Al 

/ U 	 Nerer 	 Vice-Chairman 

trd 	 , 

.j3 

S. 

S 

S 

4 1 	-- 



. 

I 	 - 

• ASK

'I 	

\\ 

BEFORk THE CENTRAL ADYI 	'RIBtJNAL: GtJWAHAPI BBNCH 
• 	 A1' GUWAHITI 

Q.A.NO.flR8 	96 

Nawab Irndad Husain & Others 	.•. Applicant3 

State of Assam & Others 	.. • Róspondents. 
• 	 • 	- 

• Subj ect matter : Selection and promotion 

S 

-No'— 

INDEX 

Sl.No. Particulars PgNo. 

 Application 	- I 

 VerifIcation  

,Anneire-'A' 	
- 

46 Anne.ire-B'  

 Annexure..'C' 	- 

 Anneir&' D' 	= 
( 

•. 

Filed by 

Advocate. 
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Gtwohac 3tnct 

B EFOBE THE CF'R AL ADMIIIMIMATIVE TRTBUNAL 

GUWAHATI BCH 
. 

Nawab Imdad Hussain & Others 

-Versus.. 

State of Assam & Others. 

I. Pticuiar of the ADpl1caflt 

I Nawab tindad aU3sain, 

• 	Special Sup1ntendent of Pollce,C.I.D. 

2.Sri Jiban Singh, 

Superintendent of Police,Cachar,Silcbap. 

• 3, SrI Anli Kurnar Sabarla, 

• 	Superintendent of Polioe,Golaghat. 

4. Sri Debentha Nath Hazarika, 

Superintendent of Police, Nalbari. 

. 

. 

0 

..' •APPLICAN 

II, Particu1of thom Resdenti : 

.1. State.ofAssam, 

represented by the Chief Secretary 

to the Govt of Assam,tlrspur. 

2, The Cornjnjssjoner and Secretary, 

Govt of Assam, Home DePartment,Dispur. 

Director General of Polio e,Assam, 

tJlubari, Guwaiati..7. 

The Chairman, 

Union Public Service Commission, 

New Delhi, D,404 
I, 



I 

2. 

I- 

I 	to 

RDEC 1996 

enwahati 13eie 

I 

The Secretary to the Govt of India 

Ministry of Ime Affairs,New Delhi. 

The Chief Secretary to the Govt1  of 

Meghalaya,Shillong. 

SrI MIt Kunier Das, 

Commandant 14th Assam Police Battalion, 

Doulasal, District Nalbari, 

Sri Derajuddin Ahed, 

Superintendent of PolIce, 

Darrang, Mangaldol. 

... RPONDNT3 

S 

III. r12dict1onof the Tribunal : 

The applicits declared that the subject 

matter Is within the jurisdiction of this 

Tribunal. 

IV., LimItatjQn 

The applicants farther declare that the 

application Is within the limitation presc-

ribed under SectIon 21 of the Administrative 

Tribunal Act, 1985. 

V. Fact s  gf thp, c a: 

1. That your applicants state that they are 

direct recruit to the Assam Police Service of 

1976 and 1977 batchand from this in.tia1 dates 

• of appointment have been rendering sincere, 

honest and dedicated service to the Police 

department under the Ministry of Home,Assazn. 
S 

I 

. 

1' 
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S 

The applicants further state that they have 

a good service record over the yea3s and have 

been holding Important position in which they 

have been discharging their duties to the entire 

• sat is fact ion of their seniors as wall as the 

Government and hence is qu&..ified to be promoted 

to the Indian Police Serice(PPS). 

A srt compilation of the service 	• 

biodata of the applicants are annexed 

herewith and marked as Anne3gesnA series. 
S 

4 

2. 	That the promotion from the State Cah'e of 

the Police Service to the Indian Police Service 

(IPS) is govned by the Provisions of the Indian 

Police Service(Appointment by promotion ) Regulations, 

p55. The relevant provision i.e. Regulation 5 

deals with the mner of preparation o.f a list 

of suitable officers, vhich Is quoted hereinbelow — 

" 5( ) Eaoh Committee shall ordinarily 

meet at the intervals not exceeding 

one year and Prepare a list of such 

members of the Sate Police Service, 

as held by them to be suitable for 

promotion to the services. The nt.iniber 

of members of the State Police to be 

incuded in the list shall be calculated 

S 	 . 

•1 	 . 	 3 

/ 



6DEC19 

sfl* 

oc 

whel tncb 

S 

S 

as the number of substantive vacancies 

anticipated in the course of the period 

of 12 months, 6omrnencing' from the date of 

preparation of the list 1. e. the posts 

available for.thn under Rule9of th& 

Recruitment Rules p:tus twenty percent 

• of such number of two whichever is greater; 

(2) The Committee shall cons ider for inclusion 

in the.said list, the cases of the members 

of the State Police Service In the order of 

seniority in that service of a member which 

is equal to tee times the number referred 

to In sub-.Regulatlon (i); 

Provided that. such restrletion shall not 

apply In respect of a State where the total 

number of eligible efficers Is less than three 

times the maximim permissible sixe of the 

selectS list and in such case the Committee 

shall consider all the eligible officers; -. 

Provided that the Commltt ee shall not 

consider the case.ef a member ofthe3tat 

Police Service unless on the first day of 

April of the year In which it meets , he is 

substantive In the State PolIce Service and 

has completed not less thai eight yeard of 
S. 

S 

S 

0 



• 	 DEC9c 

5. 
tcb 

. 	 - 	
S 

I 

continuous service (whether officiating 

	

• 	or substantive) in the post of D,ity 

Superintendent of Police or In any other 

	

• S 	 post or posts declared equivalent thereto 

by the State Government." 

This , from plain reading of the above provisions 

of the Regulation , it is clear that-seniority z 

wiTh be one of the most important criteria for - 

promotion totheindian Police Service from the 

	

• 	 State Police Service. The applicants who were 
1/ 	 S  

• eligible for promotion to the Indian Police Service•• 

under the said Regulation were denied the same 

though thea cases were earlier considered for 

promotion and to of the said applicants were 

clas1fied as 'Very Good' by the Selection Committee, 

but due to lack of vacancies, they were not included 

in the seleet.list. 

3, 	That your applicants state that becanse 

of the nonreiusion of their names in the earlier 

select list for promotion to Indian Police Service 

inspite of they being satisted the criteria under 

the. relevant provisions of the Regulation, they 

filed representation before the competent aithorities 

from time to time placing forward their genuine 

grivances , but surprisingly their representations 

were not disposed of or considered. Curiously, 

the applicants came to know that a meeting of 
I. 

S 

•S  

0 



F 	. 

I 
S 	 I 

6.  

the selection Coittee for prepa±ation 

of list of members of the State Police Service 

officers for promotion to the Indian Police 

Service was held in June 3996 and a purported 

select list was prepared in groesi violation 

of the statutory provisions of law. In the 

said select list, the applicants'naxne do not 

figure but two officers namely Respoid4nt No.?, 

and 8 who are much junIor to applicants No. 1, 

2 and 3 and 4 who are senior to Respondent No.8 

havebbeen included In the list superseding the 

7 Jdst and legitimate claim of the applicants 

for promoiion. The applicants ftrt her state 

that they have hot been given a copy of the 

said select list and as such could not annex 

the same In this application. 

A copy of the Gradation List is 

ainexed herewith and marked as 

4. 	That against the 'arbitrary and illegal 

supersession b junior officers to the Indian 

Police Service, tfil applicants filed represen 

tatlon before the competent anthoritles 'placing their 

genuine grievance, but till date the said repre 

sentation has not been attended to and the 

applicants now apprehend that the Government 

may appoint the Respndent No.? and 8 In persuance 

• 	of the purported select list. The applicants 

irther state that the purported and Illegal move 

of £he Respondents to give promotion to the 
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y 	. 
	 I 

7. 
	 WEC99 

. 

junior officers to the Indian Police Service 

supseding the just and genuine 'claim of the 

.• 	applicants will be detrimental to the morale 

U-MM  

of the State Police Service and Its officers 

and will seriously undermine the fiture promo-

tional prospects of many eligible officers to 

the Indian Police Service and this Eon'ble 

Thihrnal in exercise of its jurisdiction may 

be pleased to restrain the aithorities from 

appointing the Respondent No.? and S in pirsuance 

to such purported select list. 
. 

Copies of the representations are 

annexed hereto and marked as Annere...'C'. 

DetaIls of Rendeles Exhais 	: 

That the applicants declare that they have 

got no other alterrtive and efficacious remedy 

other than to come under the protective hands of 

this }bn'ble Tribunal. The applicants hava moved 

the autIrIties by way of various representations. 

Matters noevioly filed or-  RM-dimg with any 
other,  Conrt I 

That your appljcant declares that no case 

is pending in any other Court In respect of the 

subject matter in 

1V fL 
1 %f1t! 	 14 Sci 

. 	 I 

0 
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• - 	 A. 	•- 	 I 

t 

• 	 8. 
• 

VIII. 	GRQUNDS.: 
• 

• 	 (a) For that the impugned actionf the 

Respondents in preparing aq purported 

list and including Respondent No.? and 8 

in it denying the said benefits to the 
applicants who 

were senior to them is 

most arbitrary, unfair, unreasonable , 

capricious and In complete violation 
GOOMMOO 

of the provisions of the Indian Police 

S ,rvice(Appointment by Proinotion)R egulation, 

3955. 

(b) 	For that the purported select list and the 

move of the Respondents to appoint respondent 

No.7 and 8 to the Indian Police Service 

will deprive the applicants from their 

rightful promotion to the I.P.S. in terms 

of their seniority and sincp the same is 

without any reasonable basis or justification 

is violative of Article 14 and 16 of the 

Constitu.tjon of India End is thus liable 

to be set aside and quashed. 

(c) For that the purported selection of Respondent 

No.7 and 8 have been done without taking into 

account the relevant facts 1. e. the seniority 

-• 

	

	 position of the respondents vis-a-vis the 

applicants and in fact has been passed most 

I 	 • 

(. 	 I  

• 



I. 9. 	L
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•1. 

ze  
• niechahlcaUyon the ba*is of irrelevant 

and e)±raneous consideration and hs such 

the said inclusion in the select list and 

the move to appoint them to the IPS in 

persuance to the said pirported select list 

reflects malice in law and can be justified 

by reasons other than relevant and bonafide. 

There has been a colourable exercise of 

power for colateral purpose, 

Ilia 

S 

For that the Respondent authorities could 

not have prepared the select list by including 

Respondent No.? and 8 without deciding corectly 

the question of inter se seniority of the 

applicants with that of the r espondent No.7 

and 8, the resultant, supsession by the said 

respondents who are junior to the applicants 

is illegal and void and is being without 

jurisdiction, the condition precedent for 

exercise of power as done in the instant 
case Is evidently absent. 

For that the Impugned purported select list 

Including the Respondents No.? and 8 has 

caused adverse civIl consequence for the 

applicants and as such the same have been 

done without any cogent and 	 reasons 

In flagrant vioi4ticn of the service Rule/ 

Regulation governing the conditions of service . S 

( 6 
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10. 	! 

- I 

and as such the said inclusions of Respondent 

iIo.7 and 8 in the select list ,  and the concerted 

move of the respondent authority to appoint 	. 

them to the IPS is without jurisdiction, non-est 

in law and therefore liable to be set aside and 

quashed. 

(f) For that as per the statutory provisions of 

law, it was incumbent of the Selection Committee - 

qhile preparing the select list to give sufficient 

cogent reasons in case of supersession and since 

Y . 	

no adverse entries were communicated against the 

applicants there was no disarnable reasons to 

justify the non-inclusion of the applicants in 

the said select list for promotion to the Indian 

Police Service. The action of the respondents 

authorities in .incuding respondents No.7 and 8 

in the said purported select list and the 

contemplated move of the respondent authorities 

to appoint them to the IPS is ax fade illegal 

• 	 arbitrary and non-sustainable in law. 

(g) For that the purported inclusion of the Respondent 

No.7 and 8 in the select list has caused irreparable 

loss and hardships to th applicants' right for 

promotion to the Indian Police Service and the 

entire action is in violation of the principles 

I 

	

	 of natural justice and fairplay and therefore 

liable to be set aside and quashed, 
• 	 S 

I 

9 
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13. 
• 	

. 	 •StjI 

• 	 / 	 .--, 	I__ 

(h) For that theprepatation of the irnigned 

Select List and the contemplated actions 

of the respondent authority in a;pointing 

respondent No. 7 and 8 to the IPS is In 

.violation of the law laid down bythe Supreme 

Court and as such the said action of the 

respondent authority is illegal, unconstitutional 

and contr ary to law and as such the s ae is U 

	

liable to be set aside and quashed. 	 - 

	

IX. Prayer : 	. 

In the premises aforesaid, It is respectfMlly 

prayed that this !bn'ble Tribunal would be p1eazed 

.ii .  

f 

/ 
I:.. 

to call for the records of the case and on canse 

or causes being shovn and upon hearing the parties 

be pleased to set aside and quash the Inclusions 

of the names of Respondent No.7 and 8 from the 

pirported select list prepared durIng June,1996 

and f'tirther direct the Respondent authority to 

forbear from giving promotion to the Respondent 

'No.7 and 8 to the Indian Police Service In persuance 

to th - pirported select list and/or pass any. 

firther order(s) as your Lordshlps may deem fit 

and proper. 

_And.. 

. 

. 

Pending disposal of the application be 

pleased to restrain the respondent authorIty from 

making promotion  of the respondent No.7 and 8 to 

the Inian Police Service and/or to pass any 

further order /orders at to this Ron'ble Tribunal 

may'deeni fit and proper. 

t 	 - 	 IerIfIcatIon.... 
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I 

VE IFICApIo 

I, Nawab lindad lxssain son of /&& ,tfic6 fih'Icu //est 

aged about 45 years, presently working as Specia' 

Super intendent of ?ol ice, C • I. D., As am, Guwahat 1, 
do hereby verify tkj& on behalf of mysef and on 

• behalf of the applicants No.2 to 4 as &ithorjsed 

in this behalf, that the 5tatemeqits made in 
paagraphg 	/ /a e 	are my knowledge 	• 

• and those made in Paragraphs 

• 	believe to be the legal submissions and I. sign 

this verification on this the 	day of December, 
996 at Guwabati. 

• 	 ( 

• 	 Applicant. 

c 

.. 
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of ftcer, by his astute laderhiP ni firmn" '?t'p th±1( 

ituatiori well under control. From 1983 to 198 	the 
S 

officer wao posted as 	-L1vi5iOfl-1. 

aoicU 3)t which wou thcfl kI OUfl to b(1 a ii ( & OflO SU] 	t h3U t 

of thn 	
:ion 	itatiOniSt5. Never 	1: 	t11 	 L L £C 	b 

• 

	

	dint of his 5w3tn1fld hard work and courage of conviction,  

could maintain order and keep the Suh-DiviSOfl free o.E 

any major incident which was highly apprecifltc'd by the 

• 	then 
Director General of Police,isSam vide his letter 

NO.P/XXII/206/39 dated 7-1-85. During his tenure as CDPO, 

Golaghzit, the officer also waged a relentoess war against 

hino poachers operating in Kazirana National Park which 

resulted in busting of a large gang of poachers comprising 

not only of members of public but also of staff of forest, 

• 	 Police and some other department of /ssnmwhtch was highly 

(11111 110"If1L1 )ii 0110.0 Anvoill v 1   
dnLnd--U4. 

The officer was promoted to Cenior Scale of 

• 	 A.P.A. ?n 	111 wan 	crit:rl uI 2, 	 'ih 	ili 	F 
Police Uattalion, Darhamput: (urjion) whore he 3erved till 

Aucjunt,1037.Thcreafter the officer was posted as /d1l..P. 

City Guwahatl, when besides doing the maltifariouc dutie 
• 	 of Adcll.S.P.,CitY Guwahati, he played a very defnitM ro.?4 001  

in contro].utng the growing crimon_again5t-Pr0P0rt5 by 

oppreheficling several gangs of dcoit5 and burlr' an dct 

• 	 highly appreciated by Govt. of Assam vi.de letter io.!MA. 

449/87/24 dated 24-9-88. In June,1988, the officer was 

posted as Comandant,Sth Assarn Police 

.C. Uills(ASsom) where he continued till i\u911t, 1989 . 

In August, 19i9, when d1.nrupttv4/tcrrOrtlC 

eioi:1vtii.r 	i).f 	t$1 	j,rtttCIi) 	'rn: OE 	 t. tt.0 

LI ,i (I J.ct Wt POtC1 an flui C I e, t1h Ltt 

district - on of the worst affected districts of Asszim 

from ULFA angle.Despito various constraintS like lack of ,  

V . 	 adequate force and other resources in the district, the 

officer worked relontlesily to cantain the menace and 

succ-eded in preveni-.1.ng the situation going out of control. 

In July, 1 990, the officer took over cormnnd of 6th 1PDn, 

Silchar ani nndc'r h&n able leaer.hip, the personnel of 6th 

1Pfl 	 oxemniary service by containing corrwnal riot.; 

that broko on!: in Ilailokancit clltrict later thnt yerir.iftr 

launching of Oper Uou lUtino acjuins t tivi  

wan pon (a1 nn -uI;xl L. oI P] ic 	ipi'Lril HCnriCli (unul) 3orliat 

In 	')O 1 1:1 (:h ;1r 1,n0 I r.tl on cv'r .1.l llnpor A,n n, d 1(1 tC i.e 1( 

1%IriI)( olitcit ho (11tl(I(lOi liii dtIWlIjr) -IL ft utmOst ('eVOt.LOO 

and furnishe: vital intelligence to S.fl. I!ead-quartern which- 

• 	 is t.rn helrd ?\rry to a great extent in its opertion 

• 	 aqainst OT.F1\ in the Unpr ?na districts. 
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for th 	m'i5 of t'1tc 	s('L 	i 
• nittthT 
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BI-DATA O HRI JIWAN STN F' S  
-.----- --- 	 / 

Born in 1950, tho 9th. Ju.).y 	Studied  
SchoolS of Assam and finally Pssed the ii.JC Ix;'..LiLi 	4 
from 4iaf long High Schol.fl 1965. Studied in CollegO at Ghty 

and pas3ed the B.Sc. Examination i
n 1969. ThoraftC studd in 

the Gauhati UniversitY and passed the M.Sc. Examination in 1971. 
Joined the AssamPeliCe Service in FebrUary, 1976. 

After training went to Dhubri Dist0 as Proby.DYS.P. After 
that 

got posting as Asstt. Comdt. 2nd A,P,13. and was potcd in 

North Lakhirnpur where was engaged in Iaw and order and the 

eviction on the Assam-Arunachal J3order which was praied by 

the local Administration. Then got posting as S.D.P.O. Naibari 

and Joined in Fobruary.1980 and remained therc till Ly1 1963. 

This was the entire Agitation period and had ftcocl ot Qf law 

and' order problem. For this the Govt. cjavo approcizti... £tter 

(One from Advisor and the other from'tho Chicf Gory.) 

pt 
0~ 

 , 

<je~ 

to 	otu. as S.D.P.O. in 1983. In 194 tJnk  puibe'. 

Jcrjhar and served till 1986. In 1987 gt 	..• 

(Security) North Lakhirnjur hu  

$irc.thero was serious law and order pi.. .. 

19i,on public dorrand and Govt 1  diire  

(IIQ) Nalbari in Novornbcr, 19B6 and broughe the si' 

contrel. In '1908 got potod as Supclt. Of Polico Naqa 	au 

	

(l'j 1.'A clod too1 	RVOV.. 1 	c' 
u,id. 	tt: 	1,I)IP 	t1L1441 (I tI' 	i'1fl{J' 	'i: 	• 	.tw 	I 	'Ib 	 n 	;:i 	.i 

was posted as the 3updt. of Police , Korajhr tiI uiuni&:d thu 

Election without any incident. In the month of August wa peted 

as Supdt. of Police N,C.Hilià and remained thro till Nay 1994. 

There faced the difficult situati.o' 

created by the N.S.C.N. and other Exremist elements, Than get 

posted as the Comdt. 6th, A.P.Bn. In 1994 and then again got 

posted as Supdt. of Police Cachar , Slichar and now contjrAuLng0 

4, 

0 
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1/ 

Acsonmlc  

.Gracivatdon 	
8.5r,tjith honoUra in 1Y71 from 

Cattofl Coil e,Gu 	ta 

2,, 	
fhSc.ifl subJECt Bttany n 1'73 
from GuUahatiivitY 4 

- 

3% 	
F1RT in Aum Pu1iC 5orvic in 1977th hth 

hPC NoLiriC8Qfl 
NO3 PVC/CC Exum/ 	at 	Du'?b. 

4, Stood FIRST in the batch in urvy and 
s e t ,tirment in the 

yur 19. 

5. 	jion 	 :- 
( a )prociti0fl iutL1. Ptr 

Shri P.C.063.viud  

1.1/20 9  d"ItCu 9Lh 1sLJL3 

(h)1pprciJti01 1Lt 	
£JCP 

flI 3.5 .Pthk vi 	) 

F/XX/i71/T1/ 	
, 

Fbrunry '1 92 
1etctr frtiw DGP 

j39.tH SflL'i t $ V a z ijb tIIfldflJ 	n 

D.O,06C41// 

di;tew 16th Oc'92. 

In5erv tP 
1tat 

6 #  50th C.uro 	n 11  Or.inLatien to Fjn8C SciL c 	tho 

ntitute P Criffiif1019Y an 	rniC 	c tntt,tJ Otih1 

from 4-182 t iO-1-2. 

? 5tn THIO jntAntiIn8 QnCY Cu5e tt ( IPS & other Cos) 

ui. CinLi. ti 	Io1 Of 
tJupCrII3 • 

aChya Praea6h from 2-U4 to 14-'/-U4. 

S. Special CoLjro 	: 	.1.0.Secu tY" 	L Nrth Eatorn 

iO-9-U 
P1ce AcdcjIIty,8 	h 	 mi1)eny,fr 

3. 	
.o 23-U4, 

9. 20th CuS on Acc.1Jflt8 and Financial Hulu 	tc" t 

ssam A initrati0n Staff C11 oyo,GUtt1 'rm 

2tJ-42 -L6 23-492. 

cLLa 
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10. Training Proqramffl 	an "Role Bf Oartmeflt1 Trainitg 

/ 	
Co—orin3tcr "at Aaflh Adrnini$br&tiV Staf'f Col19O 

L 	 S 	uwahati frQm 25404 to 2 9 4 4  
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In j un i ex Sa1e  APS ; 
• 	. 	.._..r 

(b)0y.f,P.,DitriCt pec.ai dranch 

k 	 Tjnukia. 
I, 	

• 

• 1 2 	 Scal 	— 	• 

(d)thjtior1 5P,H1nutt, 
'S 	 OraflQ,VEnqUlthfl. 
Li. 

(j)Aditicira1 	.PSciritY J&nta 

•8 habn,0ipUrs 

(8)SupcJt.ef 

	

• 	 • 	(?)Ccmmrdflt,3 	.P.att1iOfl2 

TitrbGr  

• 	
Truining 

rr-ntr e  Orciagn. 

S 	
(h)updt.a?Po1ic,T1nuk13. 

• 	 Supdtr pa1j,GQlht 

• 	 . ( A.KChhiria) 
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1)RI,C!OR ChNR \! OF POL!CE 

/ 	 CNIDCNTIAL 	 ULIJIART CAUIIAU-7 	 , 

ON 

	

/? 	 he 9L1) I\ugut., 193 

I 	My'dear Saharia, 

I am very happy to pJ,acoon record my 

appreciation of the000d work puts in by you during 

th colection of' the oandidaoa for appointment as 

constables in the Task Force Units from Goaipaa 

	

• 	 Distrjct' 

I hope you will continu to render 

devoted service in the coming years also 

A copy of this 1?tLer is being placed 

in your 	 Pile 

• 	
Your. sinc-araly, 

H 	
•0 	

0 	

0 

( PC DAS ) 

Shri A,K, Saharia, APS., 
• 	,IIfJ, 	Asstt, Commandant, 5th A.P.Bn, 

• 	
ft7tU1 

S 

• 



/ 

d ci 	Puk& 

AssrIn 	 - 	7 

The 11th Februory, 	985 //PT/" L EO. 

rYt 	(()t 	U1 	1 
• 	

• 	 . 
U 

• 	i bin very happy to sC that you have done 

inaüficeflt1Y well in the 	iti-.InsurgeflCY Course which 

you had undergone at C.S014T 	Indore from 25/6/81 1 to 

1/7/8. I congratulate you on your stacUflg Third in the 
• 

Course in orderof tnerit 	I am alSO hppyto find that 

you are a 	tcc1ard shot in CQD wepon. I deeply 

appreciate your perfbi11.flcC ad hope that yOu.will 

continue to rernt4n eqLtJlY 	 in all biic,hes 

of Police work. 
• 	& copy of this D .0 • is bei rig Icep t in youi' 

• &C.R. file. 	 )cwc 

( J,SPathak) 

Shri Anil Kumar Chaharia9 JPS, 	
H 

Asstt.COlflmafldaflt, 	5th A.P.]Bfl., 	Sont1J1a, 
Haflong, Assam..• 	 S 

S 

S 



• 1 

S.V.Subramanian,IPS 

• 

	

itt 	f*ç, 
Director General of Police, Assam 

	

Uluhari 	(iuwahati - 18I 007 
D0.NO.C.106/92/190 
The 16th December92. 

• 	My dear 

	

• 	 I am happy to pace on record 

S 
• my sincere appreciation for discharging 

the onerous duty donscieritiously by 

you and all officers under you during 

the visit of. the President of India 

• on 17th/18th October,1992 and hope that 

you would continue to put in devoted 

service with same zeal in the future 

also. 
I, 

Yours 
• 	 •- 

(S.V.Subramanian) 

Lay 
	

Shri ° A.K.Saharia,APS 
Comrnandant,3rd A.P.Bn., 
Titabor. 

11 

0 

0 
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(3) 
Ait- Crcd. 8th 

l8-.- t2 AP 	w .e.f. 13th 

K::m •\J 
B- 

- Cmdt. 1st 
1-2-6 	•-• 1B 	.e f, 	7th 

8 	h' 	Paa Gupta 	Cach WA. 

cod.2nd 
- - Sc. 9-7-  1276 	... 

. 	At 
A 	wef 10i 

S. KcnP i 

th 
17276 i 17-2-7 

AP,B.F 16;h 

Ju e. 	78. 

Ast. 	Comdt. 8th 

A. B. A L3 1-2-76 i-76 	
•• 

AP. 	1. 12th B t 

Bra K - . Do1y 	t:irn- June, 	3. 

50. pu1 
AiM'. CGd. 	8th 

30lO50 2--76 2g4-i 	•.. 

AP. B. w.e. 	20th 

et1 
7ishore 	Cach B. 5.;. Septb- TS. 

Sha 

- 

Asst. Cdt. 	zd 

A !. 	. i-ii7 2576 276 
. 

Ajit Kr. Das 	
j rugarh 

2, ACB, Law •.. 

BA.L 	3C29 	1761 276 
Gau- 	w..f. 25th 

77. 
dt Nah D 	Kat1t? Oc'cr, • 

.- 

- 

13 

S 



e 
Ilk 

- 	 t 

3) 	(4) 	(5) 	(6) 	
4 	 (9) 

S 
w.e.f. 13th june, 77 

ria1 Ds 	KaffiluP 	1 A. 	1-10-29 15-6.51 31-S-7 	
i)Sp,1Q,H0 

155 	
N:d Kr. M1aF Cct 	

I. A. 	1927 	155l 	
•.. 	A 

A.P.
st. Ccdt. 10th 

 B w.e.f. 30th 
August. 1976 

Uped 	ath 	owgoflg I. Sc. 	1930 	27-1-53 21-:2-: 	
... 	DSP, SB, Q, 	un:er o de 

December, 1976 DSP DB. 

	

w.c.L 24th 	of trnt 

DibcuS.rli. 

5T 	: Mdhab Ch. 	KamU? I. A. 	
1-12 	5.-33 	I1-?- 	.. 	Astt. Corndt- 	Udr 	rdr 

w.e.f. 11th Sep- Adju3r.t RTS, - 

ptha. 	

3rd A? Bn 	o rar-if a 

	

temcr, 1976 	DtgaOn. 

Ranjit Kr.OhS 	Cachar 	I. A. 	1932 	14-2-53 	21-T5 	
.. 	 On deoua 

to ML?. 

10:h A? En. 	rnsfer a SD- 

Tuni R 	Kalita Sib3aga 	I. A. 	1-33 	15.25 	9-9t5 	... 	Ast. Ccth. 	
Jndr order of • 

P 

	

w.e.f. 15th 	
0, MaUld0 1  

April, 1977 

onoranjn'te 	Kamr2 	I. A. 	1930 	15-2-55 
	DSP, DSB, 	

... 

S 	

f. 

1977. 

.L-I Lie 

( 

- 

I 

Ii 



t 

(2) 	• 	(3; 	(3 	(5) 	(6 	(7) 	 9) 	 d10 

hCS2Nfh Sai4i A S1bir 	LA. 	.2. 2 7 	-2.55 1-9-76 	... 	DSP.B. Nowong, 
w.e f. 18th De 
cember, 1978 	 • 

162 	,, 	D;ria N.ih Br 	Laizir I. A. 	1--33 	9-4-56 15-3-76 	.. 	DSP, Reserve, Gai- 
hati, w.e.f 15th 
Scpcmber, 1976 

163 	endr Nah Darran 	B. A. 	1-2-33 	9-4-5 	30-8-76 	... 	DSP, SB, HQ, 
Chaiva 	 w.e.f. 30tb Au- 

gti:,1iT'6 

jadu Nitis Dutta Sibs2ar 	LA. 	19.30 	23.4.56 	1.9.76 	... 	DSP, SB. HQ.w.e. 
f. 1st Septembr, 
1976 

165 	., Rohi:eswar Raj- 	Sibsazar 	I.A. 	1.3.31 	23..56 	31.8.76 	... 	DSP, HQ, Jorht, 
khc'wa 	 w .e. f. 14rh No- 

vcmber, 1977 

	

Ja:indrn Mohaa Kamrup BA, LLB. 1.5.33 	15.2.55 	31.8.76 	... 	DSP, ACB, Gauhzi 
Goswami 	 W.e,1. 3Isz Augus, 

1976 

167 	Buoy Krishna Cha- K. Wis Mreate 1.7.24 	17.4.52 	21,8.76 	... 	 * - 	On dp'3-1n 
knbarty 	 L MLP. 

163 	Bhaba Dutta Sama 	owg-cg BA, LLB. 1.4.35 	6.1.58 	31.8.76 	... 	DSP, HQ Silchar 
w.ef. 315t Au13t 
1976 

0 
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2 	
4 	

6 	
3 	 9 	

10 

to ML? S • 

Ara 	.nF.)Y CaCt 	
LA. 	1.2.36 	ui.l.5 	21.8.76 	

•. 	On 

	

Cacar 	l.A. 	1.7.27 	25.4.7 	
D1 SB Kokr- 

• 
stenbets 197h 

	

• 	

•jha w. e. C. 	t 

23rd 

17 	,, prnb Pija 	Deh 	
•.. 	1. A. 	

23.5.77 	
fl.O. SFSO, G?U- 

MIY. 1977 
PObY. 

	

M. Sc. 	31.12.51 	1..77 	1.8.77 	
..•1 	

... 	D?. 

r. ,, 	Jc'a' 	HO' 	KmrP 	M. Sc. 	1.8.47 	1.8.77 	1.8.77 	
.. 	ProY D3?. 

	

A. 	24.10.51 	i.8.77 	1.8.77 	
... 	Proby. L. 

	

175 	Bhab 	Gb. 	.. Goalpara B. A. 	
72-5l 	

1-8-77 	
oby. 	?. 

chari. 	
Hone). 

	

176 	
, pada Kuat Da Sih3agr 3.A,LLB 

	1.6-50 	1-2-77 	1-3-77 	
proby t. 

	

raj' Ahmed Geapar3 M. Sc. 	1-2- 	9-8-77 	9-8-77 	
/ ) 	

proby tSP. 

	

- --- 	- __ 

	

178 	,, 	Jua Ch. Mch ... SjbSnat 	
1. A. 	1-4-3 	1-3W -•377 	... 	

On ae- 

,,,,_, 	

ton 

- 	r 	-- 	-• 	-:!- 	

T!T. 	 .- - 

'156  
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From 	 11awab ht 	.. j 	A 

pIC1.t1 	
r.ti 	it 	o 	1ct, crop 

sr1.  
C1L,i 	: 	e:i:..t:.Uy 	Auit 

:j t1:cT ii1 	01 	1 9( 	von 	P0I't0( 	ON 

TO 	1,1) 	/'. u 	ctri 	:iv I 

S 

I hive the honour to lty hc1orEt you t1\ 

following facts for yOut 	kind C0il 	dertiiOn 	ud fIVOuLihie 

• 

1) 	flt Sir, 	I Zim 	i cU.rect 	recruit: to Jsnim 

r'0i1c:e Service of 19'1 	batch with 14th pciiUOn in 

appoiritrnnnl; 	.1 l.t Six of ier; 	of 1976  	bi.ch of J\ PS 	h' v Liij 

been ziready proiiioted to Indi'ri Police Servicn, 	I am 

awaiting my prcitflotlofl to I.P.S 

2) 	'.L'hat Si 	, 	1 have COIII( 	to i;now L1t 	i 

meeting of the Sei(cLion CoiiiniL 	fcr 	 I: ion ot 

it 	li:t 	 o f 	(1iu 	'iVtIC 	lhiJlieu 	rvi.' 	1ii 	.t 

its 	orc 	jitjh1u for promotiOn 	to the 	:rr..;, wo.i 	hC1.0 	1.11 

Jun/1996 and that a 	sclect 	1ji1: 'ii) 	ird. 	:t 

i i3o conic to know th 	1: itiy 	11n5 nt f ijucui 	in 	tht 

ulct 	lt,3t 	hut two uL 	1çL:5 	ituch Jun tor 1:0 no vi 

(1) 	Sri Aj it Kuir 	(hiv:Lnj 1 ./tb po:it Lou in 	t1m 

rpointm(-nt 	113t of 1976 batch) 	'111(1 	(2) 	Sri 1)rtJudin 
- 

A)tmni 	(hivinq 	Gth 	po: 	iti on 	in 	thu 	iitiUittt 	) I 	t: 	(If 

1977 b'itch) 	heve been included in the list 	uPeuIflJ 

J 
my jnt and 	lcg:ltiIRIto cm 	1w to be 	ici  

hcl lj I ti 	el l , 	j (7jIIju 	t 	i(1() Im.1 :J 	U I1fl , tt id 	) 	1 i IV U 	bUtt 	flu t 	kill 	h 41 U L) 

the 	j(1çjCt 	ConimitteC. 

3) In thi; 	cenectt°n 	I woti id 	lilcu to 	uhnd. t 

thi t 	I 	hd VC 	CC)flM L.ftI) 1; ly bo:!n 	hiv J  og a 	ci°o.1 	serv[co 

record over the years unit hve been hn1di,rJ important 

posts like 	(1)Sb_Divisional Police officers,Goa1Para 

(2) 	Sub Diviiionai Pr)IICO officorCo].jhat, 	(i)flpuLy 

Supc1t of Poiice,DLpur Dlv L Jnn,(uwahIti, 	() 	Add1jt. 

of I'oltce, City ?  Cwd1 ti, ('fl 	ConctizincYint 	tli Ajii 	Pul I eJ 

rnittai Ion, Haflong, 	() T)ttrict SupnrLntundent of Pi. Ice, 

Lii I 	I III 	', 	(7) 	rol 	I I .. 	i; 	A 	Ui 	1 	I. 	1 	1 	I 	•ii, 	1 ¼'I i.'' 

i, 	s..s1.in 	m 	II 	Il!cl,1I.a1I1  

()iiI.l 	I.I 	ri'' 	I,iiI.miI 	1'l 	u.n 	t i,.it 	•'i'i' 

j',I 	l., 	I,il.iI 	hi, 	iiI;i.I  

;ll till 	fl 	. 	It 	',JI 	I 	1i 	1 	I 	ci 	I 

'44 

0 
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illy 

/ 
4.- 

,(;j 	1) M1111 'i 	 t ol ,  Lt t 

ii t. h o Veit I oo 11hp.6 rolly ..' 	i. 	1 	i C I ' llu u 	t 

0) 	i'i 144 IL1 	(,.III, 	hi, 	III , J '4 I, t 1• l , ­ 1  I 	4% 

wh t:.ovcr 	In oxr I kill I ritJ lllte 	tliu 	t,jl 	1. iit 

'mo in ci u'I I nrj two ti: I I.c.r; 'j in (or to ni.', CV(r4 ono Of 

S 	 • tf't ncxt hitch, tei:efy dtny1 iiq tue my 3.eq 1.t uito 

J')Oti It: 

• 	) T.t t: 	exf:I'eut.% 1  y 	 1imt: tfi 

ih01d, 1uve 	 o llovo 	IiI t)lL.tI')ru tIrci j I,":: 

si roai' rnuon 	l:o :j'o' 	th L IJ 	JULV I 

t,u:1 ipcti fly th ACRj of thozlO Lwo 	purc..1 	or Iiem 

have been manipulated in their fmvouc vis-a-via fliC. 

I have no reinudy ot this stjcci except 

• 	 af)rOchl.ng your oodei'C to 1ock :into tlicj mmtter. 

I would 1;hereforo ro'jue;t you th' L Covt ,my ki wily 

ird't: 11) clivuJ ry Into I:hu J 	IfirplItJl Of 	Ihu :sul:v iu 

records of 1:1in supcirsecllng officers' s well. Fi.13 utine 

no that doubts are dispelled ),ifore the e1cct: 1i1. 

• 	 is q4.vtm efIect to. 

I 

Yr:. f.1tI1 Cu '11/', 

S 

f,4 1 	iii 	ut 	 P,d  

JtII 	 I 	II's 	I' I, 

Coily to 

1.) 	'f'hC Clmi.ctn.mn , Li4ito Oiihlic 	iv L:u IZ'c,t. 	L'fu1j.uc 
fou,. 	hJi hdn Iu,,i I • Ne,; D LI j-i for Iivcw cui 

i:Ou.'unatfom'u Will tc ;snry :c1ion. 

2) :Jjri, C.P..Mj,jrci, tA:,I 	tl.011Li: 	ttry uu..t I,Lli.(i 

	

J061 St:CLOtd ry to tI'u (;ovt , of 	5sII krflt Dj 4 ' u.m 'II t, 
flLJi'uur()umwli;ii, Io 	:sIvui 	)1' In Cunhit UIIk 

- 	4) 	1 1111 I 	1'.111 	I'!f 	II!,III 	I V:', 	'f 	..I.'u. 	u1.., lii 	'II 	i\tl 

• 1 ,1 111t I till - , III 	1 	1 , 411, 	 I IltIlljlj 	 it(lilt 	I I I 	it, 

1 	.4141 	4 	.1,1-4,., 	I!I 	I, II, 'niut 	I 	'%t.i 	4. 	 4. 	,  
I I 	II lit I 	II fit JA 	 I Ilvilkil t' ' 	( it r,.4 141.4 	t 441 4  

(i_/u 'I 

fl 

(I 	''I 	I •i 	II ti 	I 	tilt 	i 	IIC 	1'. 	ii, 
1; 	'Ii 	I 	tti 

•¼ A A g A- 

. 

1• 
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,t 4 istrict Kamrup 

' 	BEFO.E TNE CENTRL ADMTh,TISTRATIVE TRIBUNAL GUJABA1X BENCH 

AT GUWAHATI 

I 

I I 

O.A. No.288i1 

• Nawab Imdad flussain & Others ........ 	Applicants 

— VersuS - 

State of Assam & Others ....... 	Respondents 

Subject matter 	:Selection and promotion 

S 

CONSOLIDATED APPLICATION 

Si. Pa-rticulars Page No. 

• 1t, 	\, 
 Applicton 

: 

- 

• 

 Verification - 

/ 

• 

 Annexure - 	A' - 

Lit 
4• Annexure - 	Bs - 

. 5. Annexure - IC' - 

Acwr 	— — 

S 

by •Filed 

• -. Advocate 

I 
I 

* 

__ 
 



I 

WORE THE CENTRAL ADMINISTRATIVE TRIBUNAL GUAHATI BENCH 

Nawab Imdad Hussain & Others 

• 	- Versus - 

State of Assam & Others.  

I. Particulars of the plicants.  

I. Nawab In.ad Hussain, 

Special Superintendant of Police, C.I.D. 

5ri JilDan Singh, 

Superintendant of Police, Cachar, Silchar 

&i Anil Kumar Saharia, 

Superintendant Of Police, Golaghat 

rj Debandra Nath Hazarika, 

Superintendant of Police, Nalbari. 

..,•,.•,• APPLICANTS 

II Particulars..of the Respndents : 

State of Assarn, 

represented by the Chief Secretary 

to the Govt of Assarn, Dispur 

The Coimissioner and Secretary, - 

Govt. of Assarn, Home Depatment, Dispur 

Director General of Police, Assam, 

Ulubarj, Guwahti-7 

The Chairman, 

Union Public Service Commission, 
a 

New Delhi. 

. 

I 

. 

. 



. 	 . 

• 	 . 	 , 

S 

:-2 
• 	' 	S. 	 . 

Union of Indiarepesented by the. sècreary to 

the Govt. of India, Ministry of Hcme Affairs, New Delhi. 
.... 	 . 	 . 

'The Chief Secretary to the-Govt. of Meghalaya,. Shillong. 

7 . Sri 

Commandant 14th Assaxno1ice Battalion, 

	

, 	 Doulasal, Disrict.NaIbari  

• 	 8. Sri Darajuddin Abmed 

	

I 	 Superintendent of Police, . 

Darrang, Mangaldoi ". 	 0 

0• 	 . 	RESPONDENTS. 

III JuRI)IcTI.oF TFE TRIBUNAL : 

	

The appiiçar4s 	 the subject matter is 

- within the j un sdiction of , this Tribunal. 

IV LIMITATION 

- , •. 	. 	 The applicants furUer. declared - that the application 

• 	is within the .Limition precribed under section 21 of the 

• ., 	. 	Administrative Tibunal Act.. 1985. . 

• 	. 	V; FTS.. OF TE CASE Z .  

S 	 1. That your applicants state that they are direct 

recruit to the Assm Police Service of 1976 and 1977 

batch and from this initial dates of appointment have 

been rendering sincere, honest and dedicated servic 

to the police department. under the Ministry of. Home,Assam 

• 	

.. 	 . 	 • 	 , 	 . 	 , 	

0 

• 	

0 	 • 	. 	 . 	Ctd..P/3 
• 	 p• 	

0• 	
• 0 	 • 	 0 
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, 	 . 

.. 
S 	 S.. 

The applicants further state that they have 

a good sevicè record over the years and have 

bedn ldin 	tantitiQn in which they. 

• 	 have been discharging their duties to the entire 

satisfaction of their seniors as well as the 

Government and hence is qualified to be promoted 

to the Indian Police Service (i?s). 

A short bompilation of the se'vice 

bio-data of the applicants are annexed 

. herewith and marked as. Annexure-A series. 

S 

2.. 	That the promotipn.from .  the State Cadre of 

the Police Si Ce to the Indian Police Service 

/ (IP) is goyerncd by the provisions of the. Indian 

Police Service (Appolntrr'ent by promotion) Rgu1ations, 

1955. The relevant provision i.e. Regulation 5 

deals with the manner of preparation of a list 

of suitable Officers, which is quoted herein below 

5(1) Each Corrunittee shall ordinarily . 

meet at the intervals not exceeding 

one year and prepare a list of such 

members of the • State  Police Service,  

4p held. .by thems to be s4€abie for 

promotion to the serviCes., The bumbér 

of,membersof the ate Police 	be 

inciuded in the list shall becalculated 

- 	• 	. 	 • Contd..-.P/4 

• 	 - 	 • 

• 	 • 	 I 	 •* 	 . 	-- 	 • 	 •• 	 -. 



. 

S 

p 

. 

• 	: 	4 	: 

S 

asthe number of substantive vacancies 

anticipated In the course of the period 

of 12 months, cornmenc.ng. from the date of 

preparation of the list i.e. the posts 

available for them under Rule 9 of the 

RecruItment Rules plus twenty percent 

of such number oftwo whichever is greater7 

(2) The Committee shall consider for inclusion 

in the said list, the cases of the members 

of the state  Police Service in the ordër of 

seniority is that service of a member which 

• 

	

	 . is euai to three times the number referred 

to in subRgulation (1) 7 

Provided that such restriction shall not 

apply in respect of a state where the total 

number of eligible officers is less than three 

times the maxirnum permissible six of the 

• 	select list and in such case the Committee 

• 	shall consider all the eligible officers ; 

Provided that the Committee shall not 

tonsider the caHe of a member of the State 

Police Service unless on the first day of 

April of the year in whl'ch it meets, he is 

substantive in the State Police Service and 

has completed not -less than eight years of 

• 	• 	 Contd...P/5 

• 



. 	 _d 	S 

S 

• Contineous servic (whethr officiating 

or substantive) in the post of Deputy 

• superintendent of Police oin any other 

• 	post or posts declred equivalent thereto 

• by. the State Gvernment". 

• 	Thus, from pltin reading of the above provisions 

of the Regulation, it is clear that seniority. 

with be one of, the most important citaria, fo; 

pzomotkon to the Itian Police Seice •  from the 

• 	State Police Service. The applicants who were 

eligible for promotion to the Indian Police Service 

under, the said Regulation were denied the same 

'though their, cases were oariie considered for 

promotion and two of the said applicants were 

ciassfied as 'Very Good' by the Seiecton Congnittee, 

but due to 'lack'of vacancies, they were not included 

• 	in the select list. 

3. 	That your applicants state that because 

of the non-exc1uion of their names in the earlier 

select list for promotion to Indian Police Servie 

inspite of they being satisfied the çritriä under 

the relevant provisions of the 'Regulation,. they 

f lied representatithn lefore the compeet authorities 

from time'to time placing forward their genuine 

grivances, but surprisingly'their representations 

were not disposed of or considered. Curiously, 

the applIcants same to know that a meeting of 

1 	 - 	 • 	 . 	
'Contd.,..P/6. 



S 

S 

. 	: 6 	: 

the selection Committee for preparation 

of a list of members of the State Police Service 

officers 2or promotion to the Indian Police 

Service Was held in J1ne 1996 and a purported 

select list was prepared in gross violation 

- 	of the statutory provisonsof law. In  the 

said select ift, the applicants' name do not 

figure but two officers, namely Respondent No.7, 

and 8 who are much junior to applicants N0.1, * 

2 and 3 and 4 who are senior to iespondent N 0 .8 

have been included in the list superseding the 

just and legitimate claim of the applicants 

for promotion. The applicants further state 

that they have not been given a copy of the 

said select list and as such could not annex 

the same in this application. 

A copy of the Gradation list is 

annexed herewith and marked as 

Annexure-' B'. 

4. 	That against the arbitrary and illegal 

supersession of junior officers to the Indian 

Police Service,' the applicants filed representation 

before the competent authorities placiiig their 

genuine grievance, but till date the said pv repre-

sentation has hot been attended to and the 

applicants now apprehand that the Government 

may appoint the Respondent No.7 and 8 in persuance 

of the purported select list. The applicants 

rtber state that the purpored and illegal move 

of the Respondents to give promotion to the 

0 	
Contd.. . P/7 

. 

0 



• 	 •. 	 I 

\) 
. 	 . 

. 	 I 	S 
f 

• Junior Officers to h Indin.o1.ce ervice •.• 

persedin - -the just and genuine claim o.the' 

- apPT.i,cant_.s will be detrimañtal tq'themorale, 

of the-  Stat oiice ,erViCe and it officers 

and will seriously undermine the. fure. promo-

tional prospects of many eligible officers, to' 
S 	 • 	 0 

- 	 the Indian Police Serk,ice and this H0ntble 

Tribunal in-exercise of its jurisdiction may 

be pleased to restrain the thori€iés from 

appointing the Respotdent 	and 8 in pursuánce. 

- to such purported select list.  

• 	 " 	 '. 	

' 

 

Copips of the.rpr,sentatonsare.annexed 

hereto and marked as Annext-'C'. 

VI DETAILS OF REEI]'S EAUST : 

- 	That- the applicants declare that 'tiey have  

	

• 	got no other alternative and Afficacious remedy 

• 

	

	 other than to come under the protective hands of 

• this H0n'ble Tribunal. The applicants have moved 

	

• 	the authorities by way of various represenations. 

VII '  MATTERS MOT PRWIOU$LY. FILED OR PEIG, WITH AMY 

OER COURT. 	• 	 ' 	 ' - 	• - 

I 

That your applicaftt declarestht.nd case 

is pending in any other Court in respect of the 

• 	• : 	
subject 'matter in,questi-on. -- 	

0 	 • 	 '• ' 

	

0 	 • 

	

- 	/ 	

0 • 	 -' 	 ' 	' ' 	

Contd'....P/8 

	

- 	•. 	

0 

I 	 - 
' 0 	' 	 - 	 •. 	 -- 	

0 
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	• 

VIII. GROUNDS: 	 . 

(a) 'For.: tlat,the impugped actio,of the 
• 	. 	- 	

. .'espondentsin preparing  ,a 

list and includingRespondent. No.7 ad. B 

init denying the said benefits, to the 

applicants wbo were. senior to them is  

• most arbitrary,, unfair,, ulr?asonable, ;  

• capricious, and in complete, violation.. 

of the provisions of the Indian Police 

• Service (Apointment by -  Promotion) 	- 

Regulation, 1955. 

•(b) For that the purported select list and the 

movd of 	be Respondents to appoint respondent 

• 	 - N0.7 and 8 to the Indian Police .  Servic 

will deprive the applicaits from their 

.fightful promotion to the I.P.S. in terms 

• of their seniority and since the sme is 

without any reasonable basis or justification 

in violative of Article  14 a'. 16 of the 

Constitution of India and is thus liable 

to be set aside 'and quashed. 

(c) For that the purported selectioi,of'Respondent 

N0.7 and8 have.been done witiout taking into 

account the relevant facts ile. the' seniority 

position .of the respondents vis-a-vis the 

'applicants -and in £adt has been passed most 

/ 

Contd...P/9 . 	• 

• , 
• 	 •' 

• 	 '. 

-.-, 
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• 0 • • 	SI 

Machanically on the basisof irrelevant 
S 

and extraneous consideration as such 

he said inclusion in tie select list and 

• the move to appoint them to the IPS in 

persuance to the said.purported select list 

reflects malice in law and can be justified 

by reasons other than relevant and bonafide. 

Thdre has been a colourable exercise of 

power for colateral purpose. 

For that the Respondent authorities could 

not have prepare the select list by including 

Respondent No.7 and 8 without deciding, correctly 

the question of inter seniority of the 

applicants with that of their Respondent N0 .7 

and 8, the resultant supressession by the said 

• 

	

	 respondeflS who are junior to the applicants. 

is illegal and void and is being without 

• 	 juisdiction, the condition precedant for 

exercise of power as done in the instant 

case is evidently absent. 

For that the irpugned purported select list 

including the Respondents No.7 and 8 has 
• 

caused adverse civil consequence for the 

applicants and as such tUe seine have been 

done without any cogent and 	 reasons 

in flagrant violation of the service Rules/ 

Regulation governing the, conditions of service, 
.• 

Contd ... P/iO, 

S 	
• 

• 
p 	 S 
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• 	,And as such the said inclusions of Rsponddnt 

• 

	

	N0. 7, and,8 in the select list and'the concerted 

• move of -he respondent authority o appoint 

• them to the IS iswithoutjurisdiction, non-est 

in law and therefore liable to be set aside and 

quashed. 	V  
• 	 ' 	 ..• 	 V  

(f) For that as per the statutory provisions of 

	

V 	
law, it was incumbent of the Selection Cnnittee 

while prepering the select list tb give sufficient 

• 'cogent reasons in case of superésEion and sir ce 

• 	 no advase entries were dommunicated against the 

applicant there was no disarnable reasons to 

justify the non-inclusion of the applicants in 

• be said s1ect list, for prrnotion to the Indian 

	

• V 	
Police Service. The action of the 'respondents 

- 	authorities in including 'respondents N0.7 and 8 

in the said purported select 5  ist ,an&he 	 V 

c'ontamplated. move of the.responden€ authorities 

V •• • 	to appoint thent, to the IPS is Vex face illegal 
V 

V 	
arbitrary' and non-sustainable in lawV 	V 

S 

	

• (g) 	Fo that tbe.pu purported' inclusion of the Respondent S 

N0,.7 and 8 in the select •list has caused irreparable 

loss and hardships to the appricas right for 
V 	

prOmotion to the Indian Police Service and the 
• •V 	 entire , action is in violation of the principles 

of ,  natural justice and fairplay n4 therefore • 	
' 	 V 

	

• 	liable 'to be set aside and quashed. 	• 
S 	 V 

J 
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(h) 	For that the preperatiót of the mppgned- 

select List 	 t d the contemplaed actions of the 

espoidents authority in appointing respodent 

110 .7.and 8 to the IPS is in violatin pf.the law 

laid down by the supreme Court and as such the 

said action of the respondent authority is illegal, 

unconstitutional and contrary to law and as such the 

same is liable to be set aside and quashed.. 

IX. 	7PRER : 

In the premises aforesaid, it is respectfully 

prayed that this }Ion'ble Tribunal would be pleased 

to call for the records of, he case and on cause 

or causes being shown and upon hearing the parties 

bepleased to set aside and quashed the inclurions 

• of the name of Respondent No.7 and 8 from the-purported 

slect 4st pretared during J,ne, 1996 and further 

direct the Respondent authority to forbear from giving 

promotion to the ReSP0nd3flt  No. 7 and 8 to theindiafl 

Police Sezvice in persuance to the purported select 

List sand to direct the respondents.for proper consi-

deration of the case of the applicants for ptomotiOfl 

to IPS and/or pass any further order(s) as your Lordship 

may deem £ it and proper. 	-. 

- AND - 

Pending disposal of the anplicatiofl be pleased to 

restrain the respondents authority from making promotion 

of the respondent N 0 .7 and 8 to the Indian Police 

serviCe and/or to pass any further order/orders at 

to this F 0n'ble Tribunal may deem fit and proper. 

p 
S 	 Verification.... 
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. 5 	 . 
• 	 • I, Nawab Imda. Hussain, son of. 

aged about 40 years, preently working as Special 

• Superintendent of Police, C .1 .D., Assarn, Guwahati, 
• 	 . 

do hereby verify on bhalf of mysef . and on behalf 

of the aplicafltS No. 2  to 4 as authorised in this 

behalf, that the statementS made in pragraphs 

2- 40 	are my knowledge and those made in • 

paragraphs 	5 • 	are believe to be.the legal 

submissions and I sign this verification on . tliiS 

tb 	day of 	 at Guwahti. 

APPLICANT 

0QD Y1dL f440 

S 

S 
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( a  
his n: tute joadwrj&P and firuu' ept 

thu 

jtn3t Dfl 
well under control. rCOU 1903 to 19051the  

ff.cer wfl r° Lt1 	h*DiVt tcnl Vt I 	tcL' 

Q )  1 	nt wh I,u 	s1W then 1c 

 

to bi a u,ronq V VI PP O" 

Of thn 	$(UiI Ai 	ti3OL3t . 
	 th. 

'1 tnt of 111:3 un iid h"Cd woric and ct9 of 
OnV Lut Ofl 

could methtoifl 
order and keep tho Sub-DivisLonfree or 

zdfny major incident which ai hIqhlyzipprortapod by th 
	- 

•then Director G mrai of Police 	
vLIe Ids 1tC 

i10.F/XXII/20G/39 dtcd 71-fl. During hi t-cnure 
	D1O. 

Ciaghat, the officer alSO ;JJO.1 	r letfl 	war ga 

hino poncht5 operat 	
in icazirancla 1tLOfla1 Pirk which 

R 	 iflO  
CC 

re9uid in huittng of n large gapg of pnaetir3 	f1% 

t, 	
Pri3tflO 

not (iii if i;fHb( 	if pohlic but ttl io of st a1 f o I IorC t, 

pn.1.i.ce atid cmm other cicpartWint of ALl niuh I uhwU' 	1)h y 

01111 n iil t' Iq HOWUP !utwi We )MLL' 	t1L 

OnLe'l ! i- 4 
Tho offi cur wa1 prornot'eI to Oen br 	

ci 

A • 	In1900mtl W01 iurs t:d nu  

'ul io tin ttcil inn • rJir inpnt: (c on) itc t,rn 	CL' 	till 

Aucju t, t 0f31 
.rlicroafter tim officer wan po:i Lul ei IJdl .0 • P. 

City 
c;nwahati when besiden doing the MaIttfarioun duties 

 

OJ 	 .P., Cit:y 

 

cuwalmti, he p1 iyd &l VSL\' t'l 	tii LL)O I 

in controlling the growing C I mei—U' tti t-i'lI 

pplMheflcltfl' euvoral. geng of dacoit LLI 	1) 	iet' 4  en CC 

highly a pproclated by Govt. of 
A81rn vio 1ttO1 t1O.I1. 

449/07/24 dntd 24-'9-0. In June,1900 the ofEicer 'ia 

post:e1 as Commandu'tt, 5th 13flrfl tolicc 	LLli0t, ontl1, 

• 	w .C. ciiii (As3arn) where he continued till iurju t, 19U0. 

in 1 0rjwt, 19fl9, bOFI din rut tvo/tet 	nt t 

fl0t I VIIt' 	J ti, I:rv1 T 	too Vit r oC AMM w 1 	It n 

	

,. uf I: hi,r 	 ta rol Null U 	r Vol, 	th 

onn Ci eicI: - 	
of tho worst affoc Ld djutrLuto O 

fr'n U.IW' nrg1C.DCPI.tO v, C j ouS ccnstraints ] ikc: WOR of, 

adequate fOCCC and other resources In the diStrict, the 

oCfi.c'r wor)ed ro1ent1e1hY to c,ntin the insoace ni 

IUcC (: led In 

 

PrvVVnVj , , the 1it\i I1.rrn goinj OU 1 	f CC:n t rOl. 

I n 
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nt1 c'r his abi. e 1 eier9 hip, the jcr::orltL ,1 O Cth 
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S 	 4.*4.&tit( 	A1 

If.5 
ecefl(çtO f th district bd then t&en a 	iu' 

foiloLnci r unPtiflO of agitatiOn oC by All ftD:1O 3tu:flt 

Union th support of their d3mard for a seprte odo tete 

But th oficCtWith hi.i j111-10U us e Of £orcn 3c1 c1er 

undcr3t'lflliflO of the proh1u rnanaqd to ContaLfl th 

sitatt'n which culminat 	in VIQ iigning of th t>DdOlflfl 

hccerd in rebruary,1993 ushering in an era Of peiee. 

On his tranzfer fron <okraihar in OctOher,i9 9 a 

the 	or ervd es aormandant,14th Apn,U11,1h 

for a bri' tenure and then was posted as 3tdtsOf Police, 

ssa, Guwahtt in 0ctobr, 94 • In this caacity# the 

off icor5id looking aftor workings of several importan 

ctiOfl5 of pro.ecutiOfl all Habeas 

CorpuI pntitl.Ofl fL1d in irge number in Cauhati llfgh Cou 

foitowinc! tr'.'tM t of U!'A/iOdi) t~xtrcmict b' licu/JtYflY. 

his diliqent ef forte ho ensured that the thtcr't of the 

state in tcO C5e was well served. 

	

02ficer toàk over an Svecinl 	of  

PoliceCL) r 

 
12-95 in whIh capacity, he is con tinuing 

till date, j35jde5, looking after eotahlihCflt and wrkifl 

of sesfeal iiportant CellO,th5 off icer heads the narcotiC 

Cell of CP),hih under his able leier5hi!7 haS been ShOwi 

remarkable result in 
the form of sei2ure of huge jurttitY 

of drug 
ot contraband drugs and arrest of large nurbr8  

traffic1QrU drawing accolad from Govt. nt tubliC lk 

	

}3e.dea norrnil police 	ticG,thC ofLCet' 01 0 0 

takes keen interest In sports and game.3aCSe of his 

organizAtional ability,thm off icr was thrice selct e' 

Team t1mnaçer of ztnam police Team psrttc 	tirY 	All 
1'it (: 

tn?1' •Vo" rflC1 Tfl tn viz • fl .1 	u1 I ie 	thL' 1.1, 	tflt') t in . 

1i(J, Al). i:1ta br,j Le' 1)uty .t1ttttit t'ut 	t))() 1t)4t At 

XnUC Police ?amoo  It 1Thipur in 944,111 nil t.b- e Toutnth 

ths Assnm 1OliCe Team prfOrm?d remarkably weU and won 

leur1s for the state. 

0 	 '~' 

• 

'fln of fictr has ut in more than 20 yar8 of 

unifriYy irilliant srviCe tn has otke 	m in aost all 

the hrnehP of police Departmflt with cqull 	
riouflO 5  

ts 

of purp'e arid evoton to duties which has cntrLhUte 	
•  

t d(--tdctiofl of crtr.iS and curbing of xtretiSm 

the 3ttt. 1. t.hrefO 	strongly recornThfltI MM for the 

of ndinn Police iodal for 1eritoriC'U 	rvice on t 
bwnrfl 

OCCi n of,  UcpubliC Day s  l)7. 

IpoCtOr Garlarnl 11 'oltce CIC. 
1\3fl11 t 	Cwn;iati, U: 

• 	I 

• 
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Bifl-DATA OF SII'I JIYA1I SNCH 	
A 

e-'-- 

Born in 1950, t1 9 th H J 	UH 

Shol5 of Assaffi and finally p3SOd th H3 	
1. 

from Haf icing High School in 1965 	
tUdid i' CH i 	 I 

and passed the B.Sc. Exa1flifltiO 1  i i39 

the Gauhat UniversitY nd pa H He 

•Jifltd the Assarn )?Ol,LCI Sot 

After traiiflg went to Dhubri Listu 

g©t posting as A8tt. Cmdt. 
2fUts AP.3fl. 

North LakhimpuV wharo was engagod in Iaw and ordi: r 

VictiGfl on to AssarnArUflaChal Border w'hic was 	ui 1j 

S 	
S 

tho local Administration. Then got potiflg s S.D.P.O. 	lbri 

and joinod in Fobruary,1980 and romainod there till MLy 1983. 

This was the entiro Agittiofl period and had facod IoL of law 

•and order problem. • For this the Govt. giavo apprGCiat2Ofl latLucis  

(One from Adviser and the ether from the Chief Socy,) as poed 

to Bateta as S.D.P.O. in 1983. In 1984 got postod 	
Jy,SP. (HT 

e3vCCt till 1906. In 1907 çjot potul 	i1k. 

(Socurity) North LkhirnpUr but rwiiiud thoo 	fr 

Since there was orious law and order problem in NalhrJ. in 

198,"ofl public demand and Govt 1  dosire got pest@ci as 	H ; p, 

(HO) Nalbari in Novorr3cr, 198 	nd broughL the 5 1  

contro. In 1988 got otcd a Supdt of 	 •R 	: 

faced the difficUlt situation of tflFA and. teck. 

and kept the situation under cnti In 1Y 

was pstd as the updt. ef 	
.1 

loction without any incident 

as Supdt • of Poc 1 ,C ,Hiil irid 

thiz 	 t'  

created by the N .5 C .N. and o LI.r ix cH 

pstd as the cmdt. 6th. A,PJ$n.. in 1994 anU thUrA 	- 

posted as Supdt. of Police Cchr 	Silch: ifl..L ne L.LJLU4ci 

I 

S 

WOW 
	

I 

S 
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111 	U)LhJ,rIi. bt:;riith my 

Jjcttior1 	u31 	£ci Liun 	i1l 	(D1hi U 	sil.y). 

Joircti 1P9 & potstutl . 
	

i-'iLy. b. in iutjust,,197/. 

tf 

 

	

'ii tho 	 f Ly. 	P. in 1J(30 

	

£ t prarntiøn to 	c.riijr 	j i 	in Uicomtjr , 1 

5) 1ijrtJnt po.3ts hc1d sotTh, 	W.E.F. 190 to 199() 

) 	Ldfl1J1 :l : ii L 	 'IiI<LIl 

".. 

t: 

o) 

) 5uprin 	ni:L o.ice i:1b;:ri, (oniir.ui;) 

	

• 	 ?urs F:.ithui1.y 

U. 

	

• 	 S 	 Nd •r 

uperint;cjncjcnt 	f'Po1icü, 
• 	

,N31L(fi 	m) 

S 

	

• 	 S 

0 
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A 
J, 

SEI1(T('C 	 or 	HHI AtJL1 - -- KIJMAH C 	IIsU1 A 
*

M _g  

POLICt  
- • 

Acacami.0 	Cjriier 	4- 

'I, 	&uuat.fl. 	 m 	B.$c,ui.th 	hanaura 	in 	1971 	from 

C,ttori 	Cal1.egd.CuhatL. 

2, 	Posttrauat*A.cm 	P1.cJJi subject 	BiLany in 	1973 

from 	Guwahti 	UJvr.ityi 4 

!itOO4 PIRST' in 	Aaam p o li ce  Sarvice in 	1977th hatch vic 

APSc Ntif.catiOn NO.3 	Pcc/CCIExam/76 datei 	23orA Dec'76. 

Staod 	FIRST In 	the 	Latch in t3u1Vay 	
and S(1ttlnnt: 	in 	thu 

year 	1944, 	
, 

()praciian' i.8tLJL 	rim 	ctP 

hri 	P.C.[1u2. uiuI, 	o.o,wo.C.9I79/ 

V1.1/289 	9th suçjust ' 3. 

(b)Mpprtciatin 	letttr 	f'srn 	OCP 

san 	.5PathI< 	i. 	u.fffl. 

FA/XX/271!PT'-1/66 	dcLiL 	11th 

F.brunry1Ufl. 

(c)Appciatir 	hLLr 	Puiu DGP 

Amart Shri 	Vuhra ,T1'nian 	uie 
D.U.NO4C.106/2/ 9 U 

doteci 	16th 	Dc#92. 

1n-rvic 	Tainin 

E 	SOth Ce.urse on 	i Orientation  to Fwrenslc Sci6ncaab the  

Institute of 	Cvjininulgy 	an .4 Fornbic 5cinCNu Delhi 

freim 	41-82 	to 	1-1-2. 

Stu,-) o 	THiRD irinti-In$urcarICY 	Caurse'( 	IPS 	& 	athr 	r,05) 

I 

 

at 	Cantral SchbIl of 	W6japun3 	& 	Tactic 	UF,1ndre 1  

MaChya Prash• from 	256U' 	ta 	1474. 

0. 	pcial 	Ctur 	V.1 .P$scuvity 1t 	at 	NJc,irth 	117 azitarn 

Plalica 	Acadamy,Umsau Shilln9,frofT1 	10--04 	to 	22-49 

g, 	2Uth 	CurSe an 	"McijnLU 	and Financial 	1(ule9 	u tc.d 	at 

Aeain 	Adadniutration 	Stuff 	Ccilieiçic,GUuahtti 	frurn 

2$'4"V 	t;çj 	3-492. 

• 

'I 	I 

I • 	a 

I 	 ' 	 / 



/ 

Trairiinç Prorammi 	cn 'fie of DcpartrnenLal Treini 

CcorinaLor " ct inam Acnhir1itretin3 Staff Co1Ieç 

tGuuatati from 25-4-94to 29-4- 9 4. 

Jmportant Pasts hei 
- 

r 	f. 

11, in 3uniax Scale AP$ :— 

( a) Dy. P, }ioauquat tsr, Gnalp 

(b)Dy,Ps,D1St11ct 	ieci.a1 Branch, 

L 	1 	T 	 v 

•1 	 • 	
¶1 

12 	In Senior Scaie APS:- 
• 	 - 

() €iiti na i S.PeHeadquarter, 

• 	

I 	
Oar ran,angi1dai. 

()Additipa1 .P,Scurity Janata 

Bhban,Dipur. 

(e)Supctt? Policka  

(f)Cmnt,3ri PP.Bata11n 
• 	 Titabcr 	• 

•(9)Cmmdant8atta1in Training 

Ccnttt,Oerga3fl. 

(h)Supdt.cf Police, TiniUkia. 

(j )u a 	updt.r Po1ie,Colghat 

( A4K.Chhri) 

ipiriflttflLflt or P1ic, 

S 

• 	
tJ S 

• 	 • 

S 



S 

Shri A,K. Sahari.a, IPS, 
Asstt, Commandai . t, 5th it.P.8 4  

 

A 
DtflEcTo; GENERAL OF POLiCE 

ASSA 
ULUF3ARL GAUl 1A1[- 7  

uçJLcs 1,. 

/ 
CONFIDENTIAL 

a .e. 

ao.No. 

S 

fly deer Saharia, 

I am very happy to piece on record my 
apprecjatin of the good work * Put ~jn by you during 
the seioct.jon of 

the candidattis for appojntinet aa 

Constables in the Iask Force Unite from 
Distrjct.i 

I hope you will continUe to render 
d$V0td service in the coming years alao 

/ copy 
of this -l.3tLor is being pieced in your A.C 1 1, 

Your slncsrely 

( 	 P . C. &s 
) 

S 

S 

0 



Director General of Police 	b 
Assm :: Guwahati - 7 

DO, 	 The 11th February, 198 

• 

• U 
I im very happy to see that you have clone 

maificen1y well in the iXiti-IflsUrgency Course whIch 

you 14ad urdergone at C.S.W.T. Indore from 25/ 6/ 8'+ to 

I congratulate you on your stancU.ng Third in the 

course in order of tnerit I am also hqpy to find that 

you are a stidard shot in CQB weapons. I deeply 

appreciate your perfb11iTice and hope that you will 

continue to remain equally pro ficlent in all branches 

of Police work. ,  

copy of this D.O. i5 being kept in your 

A.C.R. file. 	 L 
U 	- 

( J.SbPathak.) 

• 	 Shri Anil Kumar Chaharia PJ?S, 
Asstt.Commafldcint, 5th A.P.Bn., Sontilla, 
Haflong, .Assam. 

S 

0 



/ 
/ 

/ 

	

.1/ 	 S..V.Subramanian,IPS 

40 / 2 

7 	
0 

t4 	 '1 

Director Gencrl of Police, Asuin 

Ulubari 	(juwahaU 781 0(37 

D.O.NoC.1O6/92/l9O 
Tho 16th December 1 92. 

My dear 	 - 

S 	
am happy to place on record, 

my sincere appreciation for discharging 

the onerous duty conscien,tiOUSlY by 

you and all officers under you during 

the visit of the President of India 

on 17th/18th Qctoher,1992 and hope that 

you would.continue to put in devoted 

service with same zeal in the future 

also. 

Yours 

(S.V.Subramafliafl) 

Shri )\.K,.Saharia,APS 
Commándant,3rd A.P.Brt., 
TitabOr. 

S 
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. 

S 

S 
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do 

(2 
(3 

S 

Sibsagr B.Sc. 	21-547 
 

S 

B.A. 1950 1-2-7 1-2-76 

B- 	Fd1 C-pt C1Cl3r 

M Sc . t 	7 

J1- 	zigh - 
• 

M. A. 1-1-51 17-2-75 l7t2-7  

N.:b 1rnda 	u- Sibagr 

- -- 

L1i B. A. 	• 1-- i-2-7 1-2-76 

K 	DoLy 
par. 

Cach2r B. Sc. 0-lO-5O 23-4- 28-445  
h NaU 	KiSre 

-- - - 

Aiit Kr. D3 Dibrurh 
 

BALLB 3-3-29 17-5 2476 

Udr 	Nh D KarUp 

~Kl
~ 

tip 
t 

4. 

At. C rn.dr. 	8th 
r1.L'- 	...r. 	t'-i• 

j%1fl. 

idt. 	is 	

--- 

7th 

July. 

Asstt 	2'd 	- 

F. 	10th 

3iJy. 	a. 

A33t:. Ccmdt- 	9th 
A?,- ;•J- 18th 
June. 	73. 

A33t. 	Codt. 8th 

AP. Bt.. -,.e.f. 	12th 

June. 	3. 

sstt. 	Cdr. 	8th 

AP. 3n. ue.f. 20th 

Sep-r, 78. 

Cctr-dt. 	31d 
w  

.-.--- 	 . -'--------- 

Db. ACB, Law 
Gauhi wef. 25th 

S 

S 

S 



- . 	 - 	
ty• 	

. 

(4) 	(5) 	(6) 	C, ( 	 ( 1) 

. 

Mo - D 	• 	Kaup 	t A. 	i-1O-29 15-6-31 	31-8-76 	... 	DSP,: ; 
7 7 - 

	

135 	,, Na 

 

	

y,r. Ma1akr Ca'r 	I. A. 	192 	 30th 7 	15-'-5l 	3c3-7 	... 	?t C 	dt. Oh 	... 
S 	 AP.   

!9Ô 

	

S 	

S 

	

136 	, Cper-. 	th 	owgoflg I. Sc. 	1930 	27-1-33 	24--6 	.. 	DSPB. Q. 	U1er oder 
- 	 N.C.f. 2 th 	of tr.isfe as 

Decbr, 19?Ô DSP, DSB, 
Dibrugarh, 

	

15 	 C. 	Kaffirup 	I. A. 	1-12-29 	553 	11-2-76 	.. 	Ast. Ccdt. 	
Uncr order 

P ha;. 	

• 	 3.3 A! Bti 
 

w..f. I lt 	Ad:flt i.TS, 

terrbcr. 1976 	Dergaot. 

On depuati 
to 	L?. 

R:niit Kr.OX' 	Cachar 	I. A. 	1932 	14-2-33 21-3-76 	
•. 	

M 

13 2 55 	9-9. 	 i0h AP 	trfer a SD- 

15 
	S1bsgar 	l.A. 	1-8-33 	 6 	... 	A3Stt. 	

U d 	r orde of 

we.!. 15th 	P0. 	ng1do 

April, 1977 

I C 	 OC3tfl- 	
edi KamniP 	. A. 	193J 	13-255 

	SB,  ..• 

	

- 	

Noc 	.e.f. 
. 	 th 

1977. 

'-- 	r;rt,'.'  

: 0 	 . 	 S 



I.. 

- 	- 
- 

-- 

-J.• - -" -- - - --- .- 

(3 (3) (5) (7) 	(8) (9) 	(10) 

(2) 

ho1aNth Sai Sbar I. A. 12- 2 7 13-2-55 1-9.76 	... DSPB• Nowgong, 
w.e f. 18th De- 

1l ,, 

crnber, 1078 

Diria Nath Barua Lhiiur I. A. 1-3-33 #-56 15-976 	. - 	DSP, Rcere, Gau- 
hai, w.eS 15th 

162 ,, 

Septrnbex 	1975 . 

Mahendra Nath Darrang B. A. 1-2-33 -5 30-8-76 	... DSP, SB, HQ, 
w.e.f. 30th Au- 163 ,, 

Charnua gust, 1976 

164 Jadu Nat ,, Duta Sibsagar I.A. 19.30 23.4 1.9.76 	... DSP, SB, HQ,w.e. 
f. 	1st Septerfler, 

- 1976 

165 Rahitewar ,, Rj- Sibsgar I.A. 1.3.31 23.4.56 31.8.76 	... DSP, HQ, iorht, 
w .e. f. 	14b No- 

khowa vember, 1977 

Jaindr Mohan Kmrup BA, LLB, 1.5.33 15-2.55 31.8.76 	... DSP, ACB, Gauhati 
146 ,, 

Goswati - 

w.e,f. 3 1 s t August, 
1976 	 • 

167 Bijoy Krishna Cha- K. Hills M atriculate 	1.7.24 17..52. 4 21.8.76 	... 
On depu a iOn ,.  

to  ML?. • 
,, 

krabarty • . 

168 Bhaba Dutta Sarma 	Nowgong ,, BA, LLB. 	1.4.35 .53 31.8.76 	... DSP, HQ, Silchar  
we.f. 31st August 
1976 

-------- -. ...... 
C, 

,D. 

. 

- 



9-9 

9 10 

3 	• 
6 7 

O 
21.8.76 	•. 

•. 

to ML?. 

1. A. L7 	25.447 27 1.7 I 	... DSP, SB, KK 
Ih 	r w. C. 1. 	13 

K m' 1 Ca 	ar • 
SeptcbCr. i97 

B.ttchrj: 

.. 	23.5.77 
.OSr0 Ou-
hatI w.e.f. 	23rd 

pr 	njar. 	Deb n b 
. I. A. ... 

May 	1977  

... ProbY. DSP. 

M. Sc. 31.12.51 1.8.77 	1.8.77 	...' 

172 , 	 A)1 	Kr S- owr.g 
DSP. Proby. 

S 

Kru? M. S. • 18.47 .8.77 	1.8.77 	•.. 

.. 

173 , 	 Sarn.iv 	Hoqe 
Proby. DSP. 

M A. . 
24. 10.51 1.3.77 	1.8.77 	... 

... 

DbeJt 	Ntli Sibatgar 
PrOb. 	DSP. Hzria 

7-2-5 1-8-77 ... 

175 ,. 	Babctdr 	Ch. .. 	Goalpara B. A. 
(Hots. 

. 

Prcy 	DSP. 

Da3 	Sihagar B.A, LLB 	1-6-50 1-8-77 	1-3-7/7 

176 , 	 Padma Kumar 
I proby 	DSP. 

Dcrajud1fl 	Ahed 	Golpara M. Sc. 1-2-47 9-8-77 	9-8-77 . 

... On 	deput a- 
SSB. - tion to 

1 7 alCh.MchS '' 

S 



% 	.j 	 - 	 •-'-~-) 

•C)  

• . 
AV 

ucdh 	Xc. P-u1 	... Ccbr L Sc. 1-3-36 6-1-58 3-10-77 	... DSP, HQ.N.L. 
w 	' 3.1077 

Hima:h,.t 	iha Sylht. Matricna-e 1925 8-5-44 3-10-77 	... Att. Condt. 4th 
j 

• A. 	P. 	Ba. w 	.  f. 
• 3-10-77 

161 Jtinda Nath Dutta Lakh- I. A. Sept.34 6-1-5 9-11-77 	... Asstt. 	Principal, Uadrc:thr pur. 	• PTC, w. 	e. 	f. of 	traz!fer 
• 1-li-77 	:LSDSPSB 

S . Dhur. 

• 	182 A. N. M. A. 	ba Nowgg I. A. 1-4-32 6-1-53 26-9-77 	... Asstt. Comdt. 8th ... 

A. P. 	Bn.w.e f. 
10-9-78. 

183 ,, Nidhu 	Rn, 	Dutta Sythet I. A. March'23 14-3-45 1-9-77 	... On depu.a ... 

tion to MLP 
13-1 Rbati C. 	Bhuyaa Nowgong I. A. 1928 1-3-53 10-10-77 	... Asstt, Comdt. 3rd 

A, P. 	Bn. W. e. 	f • 10-10-77. 
185 , A:indr 	Mohan 	... 

Sinha 
Cachar I. A. 1936 10-4--58 11-11-77 	... DSP, 	SB 	HQ. 

. 	. • 

. W. C. f. 	August '73 
185 Sarat 	Kr. 	Phuan Sibsgr .. 

.. 11.11-77 11-11-77 	... -- 	 - 	
• Prcby DSP 

• •-..__.-__. 	 --------------------- - 	 - - 
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the 01ct Litiond tcJu(Iig utfiGra who 	th 
junior t 	
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3. 	 We hv 

 

	

no rd at this 	6xct 
pchj 	your gotioif to look iito 

VIO ficitter and JZ to 
tbtifitj0 prootjnq oar jun13r 	s tud , we wUl ttftoj.- 

• 	 loca. 
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From : 	J;b jmdad 	1Ji3a In, A PS 

jiCi3 1 Superi,itonti ii 	POINOM 11 , 
/ A:J;diiI 	1lt 	L'.FLJir, 0 L.pur 	(wth -  ttA 

7 
• ijo 	 flhrt 	.1.1< 	I(iii L11i. XJ\- 

3)1 u 	ur, 	;i 	•I 	I :1. .i 

il 

i iib 	cct 	l!CL' 	b t1'1 	OV 	1096 	i'iU 	PIL'('l ON 
4mThfl r:v 

Sir., 	 S  

I have, t- ho honour to ly bcfoie you th 

following facty for your icind corts:(dortion cnd :tivw:ab1 

Or'ton 	x- 

• 	1) 	Tht Mr, 	I am a direct 	r':rut: to J\im 

rolice Service of 197C hitch with 14th poiiLion 	n Lhe 

pointinunt 1 t:t.5ix of fi€ra o! 1')7G hatch oI JP3 h v thg 

beun alrcdy prouiotd to Indi.n Poiic& Servi.cn, 	X aui 

awa itinrj my pT.- ornoL ion 	to 

fl! r. 	I 	hnvu crnn 	to 1nøt tI:d. 

mt:ing of the Ouluction Conmltwu for nreparatinn OL 

Ei 	li3t of members of the 3taLe Police Service oi.1ccr 

as are Nuitah3c for oroiaol:ton to thc 	It'3, 	was hci1 in 
June/1996 

and that a select J.Lt wan pepured. 	I hive 

also cone to lcnow tht my itline N5 not f (3urI in 	Lh 	 • 

:;1ifL 	but 	two APIcuvi 'ucli jun Lor 	to mu vL 

• (i.) 	Sri 	Aj it Kt.iir fl:j (1t'vLnj 	10 Lh vowlvLon 	In 	W.  

r'ootn1nuui t 	lint of 	1976 	b;tch) 	u u)d 	(2) 	3r.l 	t)r 	J u1in 

?hrui 	(h:vLng 	(th pn&Uon 	In tho .!.['OiIutRiiit 	Lc o f  

1977 hiLch) 	hrive bCJOrI jnc3.uded In the i.L;t supers=nq  

ny 	:1 ti:;l: 	and 	1urji.t ltiii tT(1 	C101m 	to 	h) 	no 	iu:1 td1 	ii 	tjij 	 - 

huKu 	of 	saltu 	r4(:ur,'IJ 	!)uL11t'Lt1 	to 	ti'i'u 	Unun 	'tIt 	n) 	1i 'JLc. 

the Belach Corinruittee. 

• 3) tn 	this 	C(flfl'jCtLOui 	I unuilt 	.ijkn 	to 	vubadt 
- 	- that 	I have 	cnii:ii.it;nt:ly br 	.h3vtng 	J ioot 	serviCe 

record over the years and hJve been holding Important 

posts 	].fle 	(1)Suh-Dtvisional Police officnrs,Co1pra 

(2) 	Sub Di.viu -ional Police of:icer,CoIngh3t, 	()Deput;y 

Supclt_of Pol ice, DI spur Divi Inn,Cuwahriti, 	(4) 	ttck1lSup1t. 

of Police, City, Cuwihu ti, () 	Coiuridrint 	5th A:dn% 	PolIce; 

flhjtt:a lion, HiClon'j, 	(C) Ditr1c.I; 	:-.tuI:.rint(ncIen L 	OC 	t')l tCt), 

1,I;l,I:uir 1 	(7) 	riiiI..iiL, 	at:Ii 	i'.:•i'uItI 	tII 	1'ç 	II 	)1 

(i) 	p 	1 . 	p 	 i 	I 	¶ n 	-i 	I 	I 	pu 	J jj jjj 	( 	u 	I 	) 	ii 

S 

 

(ql S 	 I 	SI 	i 	ItI I"Wolk 	Q 	 tip 0I 	p 	,pipiS - t 

I 	• 	i 	It 	., 	pp 	P 	ii 	I 	IL 	p p 	I JI 	I 	(1 	) 	a' 	! -k.t 	I,i 	t il 	 S  

I_i:, CI), !;1n,u 	,I 	III 	which 	I 	l ' iciv 	I':tp 	ii t:iç;I 	r, I 

0 



S 

q,Lç  

0 

It, 

I 

/ 

— 2- 

ti1. 	I.i 	IIiiilIt 	:j,I•.i.:I 	t'ii 

t;lu 	I'e) I .;, Ittijiirrjly 	ui 	I 	t1 	tj 	;U\ I. 

) 	II  

In wcl U Inj ne I. ii LI' 	e.:tt .11 it: 

dfld.iflClUIUFij two otic:r,i 	uitot to mo, evfl On O 

tl i. i xt brtrh, t.icby 	yi.uq me my ].00 ft I 	1 

5) It i 	:rei.y iii&:r.tguint) 	1t th 

should have 1oind i5 	ive o ViIl t 	17 i:or.. tIure J L.3 
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